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OA No. 165/2007 with MA 125/2007

Mr. Shiv Shankar, Proxy.codnslel,for o
Mr. P.V. Calla, Counsel for applicant.
'Mr V.S. Gurjar, Counsel for respondents
' MA No. 125/2007 filed by the appllcant for fi ﬂmg Jomt OA -

-is allowed.

OA No. 165/2007

Learned counsel for the respondents Mr V.S. Gur_lar .
'submltted that this OA has become mfrcutuous on account of the

fact that relief prayed for by the applicant in his OA has already
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Under these circumstances we do not think
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mmlas the OA havmg become infrcutuous, as submltted by

the learned counsel for the respondents

In the result, OA is dlsposed of as havmg become
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